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 (Mr.  Speaker]
 matter  the  Speaker  may  ask  him  to
 discontinug  his  speech  forthwith.
 The  Speaker  may  also  observe  that
 the  Member  should  not  have  referred
 to  a  matter  which  was  sub-judice.
 Both  the  Statements  will  then  be  on
 récord  but  the  Speaker  cannot  and
 should  not  order  expunction  of  such
 words.  In  the  present  case,  however,
 I  find  from  the  statement  of  the  Home
 Minister  that  the  position  at  present
 ig  that  the  police  have  started  in-
 vestigation  on  complaints  made  to
 them  and  the  statement  has  not  dis-
 closed  that  any  criminal  proceedings
 have  in  fact  been  instituted  in  a  court
 of  law.  i  do  not,  therefore,  agree
 that  XY  am  called  upon  or  have  the
 authority  to  expunge  any  thing  from
 the  statement  of  the  Home  Minister.

 की  मधु  लिखने  (मुंगेर)  :  झध्यकष

 मोदी,  भाप  ने  यह  जो  निर्णय  दिया  है  उस
 के  खिलाफ  में  कुछ  नहों  बोल  रहा  हूं  लेकिन

 बिलकुल  उस  के  विपरीत  काम  यहां  हुमा
 जब  डा  ०  धर्म तेजा  के  संबंध  में  यहां  पर  बहस
 अल  रही  थी  शोर  श्रीमती  रणजीत  के  पत  का

 हिस्सा  पढ़ा  जा  रहा  था  उस  वक्‍त  भी  उन  को

 यही  कहा  था  ।  यानी  उपाध्यक्ष  महोदय  को  कि
 अगर  साप  को  राय  में  कोई  ऐसा  वाक्य  भा

 रहा है  कि  जो  कि  न्यायालय  के  विदा  पराधीन  है
 तो  बाप  रोकिए  लेकिन  जैसा  कि  आप  ने  कहा  है,
 कार्यवाही  से  झगर  शब्दों  को  निकालना  है
 तो  उसके  किए  जो  अभी  धाप  ने  नियम  पढ़ा
 हू  है  कौर  मेरा  बयान  है  डिफेंमेटरी,  इन-
 बिसेंट,  धनपरालियामेंट्री,  प्रनडिगमीफाइड
 इस  में  से  कह  कुछ  भी  महीं  था  तो  उस  को
 भी  फिर  कार्यवाही  में  साने  की  कृपा  करें  t
 श्राप  के  निर्णय  से  मैं  सहमत  हूं  a
 Mr,  Speaker:  I  will  tell  Mr.  Limaye

 and  other  hon.  Members  of  the  House
 that  once  the  Chair  has  given  its  de-
 cision...

 थी गाव  |... अ  :  पुतविवषार  भी  हो
 सकता  है  4

 ा  अभिनय:  पुन नियार  कर  सकते
 हैं.  Wier
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 awl  do  ह । ज  know  whether  I  com  overs
 Tule.  the  Presiding.  फिलिककड  a}  that

 wh  हम  किसने:  तो  फिर  कचरा  ere
 हमारे  लिए  रह  जाता  है  लेकिन  बह  सेन
 प्रजेंट  रास्ता  है।  इसलिए  हम  ने  कहा  कि
 साय  पुष्टिकर  करें  ।

 Mr.  Gpeakert  No,  no.  J  heve  given
 my  ruling  just  now,  Theat  is  clear.

 Shri  Umanath  (Pudukkottai):  If  «
 thing  has  taken  place  without  autho-
 rity,  even  exptinction  has  taken  place
 without  authority,  whet  is  the  remedy?

 Mr,  Speaker:  Nothing  can  be  done.

 थी  यू  लिमये  :  पुनर्विचार  के  लिए
 हमने  लिखा  &  t  नहीं  तो  फिर  दूसरा  रास्ता

 रह  जाता  है  बहु  अच्छा  रास्ता  नहीं  है,  बहू
 हम  नहीं  लेगा  चाहते  ।
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 जी  न्यु  'सिने:  (मुंगेर)  :  भ्रमित

 महिला,  30  मई,  967  को  राज्य  सभा  में

 बोलते हुए  एक  पदस्थ  कांग्रेस पार्टी  के  शी  ar
 यानी  जो  ने  इस  सदन  के  एक  माननीय  सदस्य

 के  खिलाफ  गंभीर  आरोप  लगावे  +  (ध्यान)
 oo.  मैं  भाप  की  इजाजत से  दोल  रह्म
 gt  इस  ware  vt  के  थाकि  के  :
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 झिझक  महोदय,  पह  इतना  सरासर  झूठा
 और  गीत  आरोप  हैँ  कि  उस  के  सम यं नावं
 में  एक  ही  बॉक्स  कहता  चाहता  हूं  कि  Be

 जीडीपी  साहब  ने  उस  वक्‍त  राज्य  सभा  के
 खचल्थ  ये  कौर  न  लोक  सभा  के  सदस्य  थे,
 इस  लिये  उन  के  द्वारा  हस्ताक्षर  करने  का
 कोई  सवाल  ही  नहीं  पैदा  ही  सकता  था।

 उम्र  के  दाद  हां  विशेषाधिकार  का
 सवाल  उठाया  गया  कौर  चेयरमैन  के  हारा

 उस  के  बारे  में  जांच  कौ  गई  तथा  चेयरमैन
 साहब  इस  नतीजे  पर  पहुंचे  कि  शासन
 था जी  जी  ने  अपने  भ्रमरों  की  पुष्टि  में  कोई

 सबूत  नहीं  दिया  t  मैं,  भ्या  महोदय,  इस
 बात  को  मानता  हूं  कि  झगर  डा०  राम

 मनोहर  लोहिया  साहब  ने  ऐसा  काम  किया

 है  तो  यह  बहुत  ही  घिनौना  काम  है  शौर
 थे  मेरे दल  के  होते  हुए  भी  मैं  कहूंगा कि  इस
 सदन  को  पूरा  अधिकार  है  कि  झगर  वह
 आरोप  सिद्ध  हो  जाता  है  तो  उन  की  इस
 सदन  की  सदस्यता  से  भाप  निकाल  दीजिये,
 जैसे  कि  मुदगल  साहब  को  निकाला  गया  था।
 लेकिन  जैसा  कि  राज्य  सभा  के  चेयरमैन
 साहब  ने  कहा  है  कि  इस  प्यारो  की  पुष्टि  नहीं
 हो  सकी--उस  सदन  मे  क्‍या  किया,  कोई
 कार्यवाही की  या  नहीं  की,  मुझें  उसके  सम्बन्ध
 में  कुछ  नहीं  कहना  है,  लेकिन  चूंकि  जिनके
 खिलाफ  आरोप  किया  गया  था,  बह  माननीय
 सदस्य  इस  सदन  के  सदस्य  हैं,  इस  लिये

 हमारा  कुछ  कतेंग्य  होता  है--वे  हमारे  दस
 के  हैं  इस  ताते  मेरा  कर्तव्य  है  कौर इस  सदन

 के  अध्यक्ष  के  नाते  आपका  कर्तव्य  है  कि  इस
 सदन  के  हर एक एक  सदस्य  के  जो  प्राधिकार  हैं,
 जो  प्रतिष्ठा  है  उस  की  छाप  रक्षा  करें,  भव
 इस  के  सम्बन्ध  में  हम  क्या  कार्यवाही  कर
 खाते  हैं  शौर  किस  तरह  की  कार्यवाही  कर
 सकते  हैं  a  उस  के  बारे  में  मैं  कुछ  कहना
 चाहता  हूं  ।  भेज  पालियामंन्द्री  प्रेक्टिस  को
 देखिये, उस  के  पृष्ठ  45  पर  इस  के  सम्बन्ध
 में  व्यवस्था  दी  गई  है

 Commpinints  against  membery  of
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 The  leading  principle  which  appears
 to  pervade  all  the  proceedings  bet-
 ween  the  Houses  of  Parliament  is  that
 there  shall  subsist  a  perfect  equality
 between  them,  and  that  they  shall  be
 in  every  respect,  totally  independent
 one  of  the  other.  Hence  it  is  that
 neither  House  can  claim,  much  less
 exercised,  any  authority  over  a  mem-
 ber  of  the  other.  Neither  House  of
 Parliament  can  take  Upon  itself  to
 punish  any  breach  of  privilege  or
 contempt  offered  to  it  by  any  member
 of  the  other  House.  If  any  complaint
 is  made  against  any  individual  mem-
 ber  or  against  any  of  the  officers
 of  the  other  House,  the  usual  mode
 of  proceeding  is  to  examine  into  the
 fact  and  then  lay  a  statement  of  that
 evidence  before  the  House  of  which
 the  person_complained  of  is  a  member
 or  officer.

 In  a  recent  instance,  after  a  com-
 plaint  had  been  made  in  the  Commons
 of  a  speech  delivered  outside  the
 House  by  a  member  of  the  House  of

 Mr.  Speaker:  The  words  are  “out-
 side  the  House”.

 ft  we  feat  :  भाप  आगे  सुनिये---

 Ln  a  motion  was  made  to  refer
 the  matter  to  the  Committee  of
 Privileges,  ‘but  was  withdrawn
 after  the  Speaker  had  annouhoed
 that  he  had  received  a  letter  of
 apology  from  the  Peer  concerned,
 which  he  read  to  the  House.”

 झापके  पास  कोई  माफीनामा  नहीं  झा था  |

 “When  a  member,  officer,  oF  ser-
 vant  of  either  House  has  been  guilty
 of  any  offence  either  against  the
 other  House  or  against  its  mem~

 own  members,  officers,  or  servants,
 it  is  the  duty  of  the  House  to  which
 guch  offender  belongs,  upon  being
 apprised  of  the  fact  take  proper

 inquire  into  puntih
 the  offence  in  ६  proper  manrer”



 Re.  Questton  of

 (जी  चु  मिलने]
 भ्र ौर  भाप  ने  उस  दिन  खुद  दोनों  सदनों  को  मिला
 कर जो  195,  में  कमेटी  बनाई  थी,  उस  का
 झापने  निर्णय  पढ़ा  भर  कहा  कि  कभी  भी
 वह  हमारे  ऊपर  बन्धन का रफ  है  बहू  निर्णय
 इस  प्रकार  है.

 8723

 Mr,  Speaker:  It  has  been  read  a
 nvmber  of  times.

 कभी  मु  लिमये:  :  मैं  ज्यादा  नहीं  पढ़ता
 है---

 “When  a  question  of  breach  of  pri-
 vilege  is  raised  in  any  House  in
 which  a  member,  officer  or  servant
 of  the  other  House  is  involved,  the
 Presiding  Officer  shall  refer  the
 case  to  the  Presiding  Officer  of  the
 other  House.”

 कब  पहले  श्रमिकों  यह  फैसला  करना  है  कि  इस
 तरह  का  आरोप  करने  से  इस  सदन  के  माननीय
 सदस्य  के  विशेषाधिकार  का,  कौर  इस  का  रण
 इस  सदन  के  विशेष  शिकार  का,  भंग  हुआ  है
 या  नहीं  यदि  आपकी  राय  है  कि  भंग  हुआ
 है  तो--मैं  यह  नहीं  कहता  हूं  कि  शोल  भद्द-
 याजी  जी  को  हमारा  यह  सदन  या  इस  सदन

 चकी  कमेटी  दण्डित  कर  सकती  है,  यह  मैं  नहीं
 कह  रहा  हुँ--श्राप  राज्य  सभा  के
 -बैट्समैन  को  लिख  सकते  हैं  कि  हमारे  माननीय
 सदस्य  के  विशेषाधिकार  की  प्रवहेलना  हुई
 है,  उनकी  प्रतिष्ठा  को  धब्बा  लगाया  गया  है,
 इस  लिये  बाप  झपने  ही  सदस्य  का  ध्रूमपान  हुआ
 है,  रेसा  मान  कर  उस  के  बारे  में  उचित
 कार्यवाही  करें  |  इतना  शाप  उन  को  सीखें  i
 मदि  आप  ऐसा  करते  हैं  तो  फिर  मुझे  कुछ
 नहीं  कहना  है  1

 Mr.  Speaker:  This  matter  was  first
 raised  by  Shri  Sant  Bux  Singh  $
 fortnight  ago  and  I  thought  I  could
 convince  him  that  the  privilege  of
 thet  House  is  as  much  sacrosanct  as
 the  privilege  of  this  Houge.  Then,
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 this  matter  in  the  Chamber  a  number
 of  times.  I  tried  to  give  as  much
 chance  as  possible  to  Members,  either
 on  the  Congress  side  or  on  the  Oppo-
 sition  to  convince  me  or  get  them-
 selves  convinced  by  me  about  this
 point.  As  J  said,  Shri  Fernandes  did
 discuss  it  with  me  two  or  three  times
 with  the  assistance  of  the  Secretary
 and  also  of  all  groups  here.  The
 point  now  is,  this  House  coulg  take
 notice  of  it  if  the  speech  had  been
 made.  aS  in  the  case  of  Shri  Arjun
 Arora,  outside  the  House.  In  the
 British  Parliament  also,  the  case  to
 which  Shrj  Limaye  referred,  a  Mem-
 ber  of  the  House  of  Lords  made  the
 speech  outside  the  House.  Therefore,
 the  Parliament  could  take  note  of  it.
 Here  the  position  is  a  little  different.
 An  hon.  Member  of  Rajya  Sabha
 made  a  speech  on  the  floor  of  that
 House.  The  person  against  whom
 he  made  the  aliegation  is  an  hon
 Member  of  this  House,  The  point

 was  raised  by  that  House  itself  that
 it  should  be  referred  to  the  Privile-
 ges  Committee.  That  House  took  no-
 tice  of  it.  It  is  not  as  though  they
 dig  not  take  notice  of  it  at  all.  Then

 the  Chairman  said  that  he  would  look
 into  the  matter,  he  called  the  Mem-
 ber  who  made  the  allegation,  direct-
 ed  him  to  produce  evidence  and
 when  that  hon.  Member  of  the  other
 House  coulq  not  produce  satisfactory
 evidence  to  the  satisfaction  of  the
 Chairman.  he  said  that  there  was  ab-

 ht  we  खिलते  :  तैटिस्पैक्टरी  शब्द

 कहां  से  स्रावी  है,  चेयरमैन  के  भाषा  में  ऐसा
 कोई  नहीं  है  ।
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 already.  To  whom  am  I  to  wirite?
 ZI  am  to  write  to  the  Chairman.

 aft  wy  लिखने  :  अध्यक्ष  महोदय,  मैंने
 इस  लिये  आक्षेप  किया  कि  उस  से  ऐसा
 लगता  है  कि  उनका  सबूत  बहू  सन्तोषजनक
 नहीं  है  f  मगर  सबूताही  नहीं  था,  सबूत  कहां
 से  जायेगा  |

 Mr,  Speaker:  I  am  to  write  to  the
 Chairman  who  has  already  looked  in-
 to  it  and  given  a  decision

 थी  जु  लिये  :  उन  की  माफी  मांगनी
 चाहिये  ।

 Mr.  Speaker:  Order,  order.  You  have
 hag  your  say,  you  must  hear  ‘ne  also.
 As  suid,  I  tried  to  convince  hon.
 Members  or  get  convinced  by  them.
 luca  |  gave  pernission  wo  Shri
 Limaye  to  raise  it  because  I  myself
 had  some  doubt  after  discussing  it
 fur  Hfteen  days  -o  that  the  wrle
 House  mey  know  about  the  fa.t.  I
 disallow  it  because  the  Chairmaa  has
 already  given  a  decision  and  |  0  not
 want  to  refer  it  to  the  same  Chairman
 to  take  it  up  again.

 Shri  8S.  हैं,  Banerjee  (Kanpur):
 Why  should  he  not  apologise?

 eft  wy  सिमटे  :  भ्रध्यक्ष  महोदय,  यह
 बहुत  खतरनाक  चीज़  हो  रही  है  कि  ये
 लोग  विशेषाध्तिका  र  समिति  के  सामने  जाने  के
 लिये  तैयार  नहीं  हैं,  हम  की  जाने  देने  के  लिये
 भी  तैयार  नहीं  है,  आखिर  यह  संसद  किस
 से  तरह  चलेगी  |

 33.29  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Unxversrry  Grants  Commission  Rez-
 TuRNe  aND  INFORMATION  (AMEND-

 MENT)  RULES,  ETC.

 The  Minister  of  Education  (Dr.
 Triguna  Sem):  I  beg  to  lay  on  the
 Table:—

 Ql)  G)  A  copy  of  the  University
 Grants  Commission  Re-
 turna  and  Information
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 (Amendment)  Rules,
 1966,  published  in  Notifi-
 cation  No.  8.0.  504  ia
 Gazette  of  India  dated
 the  4909  February,  I966,
 under  sub-section  (3)  of
 section  25  of  the  Univer-
 sity  Grants  Commission
 Act,  ‘1956,
 A  statement  showing  rea-
 fong  for  delay  in  laying
 the  above  Notification.
 {Placed  in  Library,  see

 No,  LT-789/67].
 (2)  A  copy  of  the  Certifiea  Ac-

 (si)

 counts  of  the  Indian
 Institute  of  Technology,
 Kanpur,  for  the  year
 i965-66,  along  with  the
 Audit  Report  thereon,
 under  eub-section  (4)
 of  section  23  of  the  Insti-
 tutes  of  Technology  Act,
 96l.  [Placed  in  Library,
 see  No.  LT-790/67).

 (3)  A  copy  of  the  Report  on  the
 activities  of  the  Central
 Institute  of  English,  Hy-
 derabad,  for  the  year
 1964-65.  [Placed  in  Li-
 brary,  see  No.  LT-79/87}.

 (4)  A  copy  of  the  Certified  Ac-
 counts  of  the  Central  In-
 atitute  of  English,  Hyde-
 rabad,  for  the  year  1964
 65,  along  with  the  Audit
 Report  thereon.  [Placed
 in  Library,  see  No.  LT-
 ‘791  (87).

 Inpran  Forrst  Senvicr  (RECRUITMENT)
 SECOND  AMENDMENT  RULES,  ETC.

 The  Minister  of  State  in  the  Min-
 istry  ef  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Sir,  I  beg  to  lay  on
 the  Table:—

 €l)  A  copy  of  the  Indian  Forest
 Service  (Recruitment)  Se-
 cond  Amendment  Rules,  1967,
 publisheg  in  Notification  No.
 G.8.R.  91s  in  Gazette  of
 India  dated  the  I7th  June,


